




















Annexure- “A” 

Particulars of Claims 

Sr. 
No. 

Invoice Date Invoice No. Amount (Rs.) Interest amount calculated 
@21% p.a from due date of 
the invoices 05.04.2019 

1. 12.01.2016 1522514263 88,186/-  59,819/- 

2. 15.01.2016  1522514423 75,588/-  51,143/- 

3. 20.01.2016 1522514737 75,588/-  50,926/- 

4. 20.01.2016 1522514744 62,990/-  42,483/- 

5. 20.01.2016 1522514745 59,000/- 39,750/- 

Balance Amount of 
Invoices Rs.3,54,734.25 /- 2,44,076/- 

Total (Balance amount of Invoices+ Interest ) Rs. 5,98,810.25/- 
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